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(b) if so, how much subsidy has been 
given to each of the States; 

(c) whether there is any arrangement for 
receiving the fertilisers in time in each State 
of North East region; and 

(d) whether the subsidy to farmers is 
common all over India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZER: (DR. A.K. PATE): (a) and (b) 
There is no subsidy on fertilizers being given 
directly by the Government of India to the 
farmers including those in the North-Eastern 
States nor is it (subsidy) given to the States. 
The subsidy on fertilizers is indirect and is 
passed on through the manufactures/importers 
who are obliged to sell the fertilizers to 
farmers at the Maximum Retail Prices (MRP) 
fixed statutorily or otherwise by the 
Government. 

(c) and (d) The States in the North- 
East have arrangements in place for 
receiving and marketing of fertilizers 
through the State agencies and/or private 
dealers. But in view of the difficulties 
experienced in the past in reaching 
fertilizers in time to these States due to 
inadequacy of rail network. Special 
Freight Reimbursement Scheme was 
introduced for urea in lieu of the 
Equated Freight Scheme w.e.f. 1.4.97. 
Under this Scheme actual costs of 
transportation are payable to the 
manufacturers/suppliers of urea. For 
decontrolled fertilizers, special 
dispensation has ben made w.e.f. 1.4.97 for 
meeting additional costs of transportation to 
these States under the Concession Scheme of 
Department of Agriculture & Cooperation. 

 
Special Subsidy to Fermers of N.E. States 

4135. SHRI W. ANCOU SINGH: Will the 
Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) whether Governments have given 
special subsidy to the farmers of the North 
East States; 
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Gas Cracker Project in Assam 

4137. SHRI DRUPAD 
BORGOHAIN:                             
DR. ARUN KUMAR 

SARMA:                               
SHRI GOVINDRAM 
MIRI:                                   
SHRI PARAG 
CHALIHA: 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) the present status of the Gas 
Cracker Project in Assam; 

(b) whether full project report of the 
proposed gas cracker is ready for execution; 

(c) if so, details of the commission 
schedule and total outlay involved; and 

(d) the reason for delay in starting the 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. A.K. PATEL): (a) 
to (d) Reliance Assam Petrochemicals 
Ltd. (RAPL), a joint venture between 
Assam Industrial Development 
Corporation (AIDC) and Reliance Industries 
Ltd., (RIL) has Letter of Intent (LOI) for 
setting up the Gas Cracker Project in Assam. 

Government of Assam have identified 1262 
acres of land at Tengakhat of which 128 acres 
of land have already been handed over to 
RAPL. Ministry of Petroleum and Natural 
Gas has committed for supply of gas for 
producing 2 lakh TPA of Ethylene at a 
concessional price for a period of 15 years. 
Gas Supply Agreement between RAPL and 
Oil Indja Ltd. (OIL) is in advance stage of 
discussions. RAPL has identified 3.25 lakh 
TPA Naphtha from the refineries in Assam to 
be used as supplementary feedstock. 
Department of Chemicals and Petrochemicals 
has recommended to Ministry of Petroleum 
and    Natural    Gas    for    allocation    of 
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